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Mr. Rajnaih Singh, you obtained the
permission in regard to the Jagannath
Sheity Commission of Inquiry Report
blaming 1.8.I. of Pakistan for creating
communal disturbances at Bhatkal. You
can go up to Karnataka. That is ail. But
don’t go beyond that.

st verny fie W we PR
TR W & owewd SHeR L (FEaE)...

oy (R Weme melm): A
A ™I .. (AGHR)... When the Chair
speaks, please have some patience.

st e wRa: & EyE B
aE =M W Fe e o 98 TS #®
ey Frmon ST owfiu) L (EEUR)..

Faweay  (oft Wrgwe wem): A
Mar: . (=EYH)...

s U W SERgEA W oA wa elifag
o w oW W w8

o asene oy W o @ o B fr
T w oo Fow e v O gEe
2F F W A YW S 9 0 L (e
).

oAy (o Wemz wem):
W g s ded REE @ 8 39w
sife

Hi T AN Iwwaew @, a8 Ham
R A T T A @ W A A TS A
NE R L ().

JEmRy (N dEeR weN): W wE
i wh gegr AG e & T g 3¢ w9 w0
TR R, SN a@ieu . (eran)..,

off digmE aTgm @M (I OW): 98
a7 A H P, SHeEe &) | L (s
...

[RATYA SABHA]

Pakistan for creatng 292
communal disturbances

in Bhatkal

ity (o WgwR welm): o, )
*® goeEd W A w ¥

di wH Twm i swmas &
... (o) L,

oft Gom frmam: *
Iy (3} digme wdm): dfsw

W ATl . (TEER)... N W A @
¥R Y e e dfsg

Nothing will go en record.
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He has no right to mention it.
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): On this point, You cannot
make a speech.
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THE VICE-CHAIRMAN (SHRI MD.

SALIM): Whoever speaks without my
permission will not go on record.
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RE: BURNING TO DEATH OF A RAPE
VICTIM IN DELHI AND NEGLIGENCE
OF GOVERNMENT HOSPITALS

SHRI GURUDAS DAS GUPTA
(West Bengal): Sir, 1 have no words to
describe an incident that has taken place
in the heart of Delhi. We have been
discussing the role criminals; we have
been discussing the failure of the police;
we have been discussing the atrocities on
women. But onmly yesterday, something
has happened in Delhi which is beyond
any description and needs to be
condemned and the Government should
take immediate action. It is like this.

A young lady was raped. She was
raped in 1995 in September. After the
gang rape, the lady was warned by the
rapists not to go to the court. But the
lady was a little more brave than what
she appeared to be. She was a frail lady.
But she was brave. She dared to go to
the court. She dared to identify the
rapists despite the threat to kill her. But
the rapists did not make empty threats.
After a few days, when this girl was
alone in her house, she was dragged out.
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It all happened in Delhi. " She was
dragged out of the house and taken to an
empty piece of - land. Kerosene was
poured on her and she was put to fire.
This is not the whole story. This is not
even half the story.

After she was burnt, she did not die.
She was taken to the Safdarjung Hospital
for admission. Believe, it, believe me,
Mr. Vice-Chairperson Sir, she was not
admitted. The doctors on duty said it was
a police case and she could uot be
admitted. (Interruptions).

AN HON. MEMBER: It was RML,
not Safdarjung.

SHRI GURUDAS DAS GUPTA: #t
does not make sense. Whether it was
RML or Safdarjung, she was refused
admission by a Government Hospital. Of
course, after she was denied admission,
she was taken to another hospital. The
poor half-burnt girl was treated only for
three days, and after treating her for
three days, she was being released. Just
imagine! She could not go to her place
because all sorts of criminals were there,
She was put up in a nearby dharamsala
and she had to walk every day in such an
ailing condition from dharamsala to the
Government hospital 1o get herself
treated. After some time, she had again
fallen sick. Sir, as you know, burn cases
are never put on the strechers because
there is always a danger of infection. My
information is that she coatracted
infection. She was almost cured but since
she was released and she had to jake a
walk she had contracted infection a
second time and because of that she was
in a dangerous condition. In the
meantime, a group of social activists
approached a  Minister of the
Government, Shri  Balwant  Singh
Ramoowalia, and he had to ring up ihe
Superintendent of the hospital to admit
her. She was readmitted at 8.30 and she
died at 9.00 p.m. in the night, Sir, we
know that the police does not act, we
know people do not work in hospitals.
But am [ to understand that human heart
does not bleed when a half-burnt lady
moves out from one place to another? It



